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Central Adrlnlstratlve Trlbunal r' P,.rlnclpat Bench

Orlglnal Appllcatlon llo. 1426 of 2OO3
wl th

. orlglnal-Appllcatlan lb. 2375'Pof zOOs
M. A. No. 20361?003

New oelhl, thls the 22nd day of Aprl]-,?,004

Hon'ble_ [tlr. Justlce V. S. Aggcrral, Chalrman
ilon ' ble f,r. R. K. Upadhyayar lleaber (A )

o.4.142612003

Ramesh Chand
S/o Shrl Jagdlsh prasad,
Constabl.e ln Oelhl pollce
(PIS No. ?8931?46)
R/o Vl11:- Abdulapur trtewla
POc- Amtnagar Saral
Dlstt:- Eagpat, Up ....Appllcant
(By Advocate: Shrl Anll Slngal)
o. A. 2375120A?, ._i ._r-

Glan Bahadur
-DeIhl_ Pollce._

r\

a

o House No.735.
astrl Gram, .'- i
& PS :- Garhl Cantt.

Oehradun, Uttranchal
(BY Advocate: Shrt Anll Slngal)

Versus

GNCT of Oelhl through
Commlssloner of pollce,
Pollce Head euarters,
f. P. Estate, Ner DeIhl

Jolnt Commlssloner of pollce.
( Traff 1c ) , p. H. Gl. ,I.P. EstaterNeu Delhl

....Appllcant

....Respondents

?
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3. DCp (Trafflc)
!tfgugh Comm. of pollce,
Pol. ice__-lHead euar tersr

:.,*.- J. P,.. Estate. New Delhl

t1-.. 4-,-. Shrl R. s. Jtrakar. ( Eo)
then Trafflc Inspector
through Comm. of police' pollce Head euarters.

. p. Estate, Neu DeIhi
(By Advocate: Shrl Ashwant BhardwaJ,proxy for Shrl Ra1an

Sharma )
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For the reasons stated tn the appllcatlon, delay
is condoned.

By thts common order, L,e can convenrentry dlspose
of two petltlons lnvolvlng a common controversy.

?. In O.A. 14?6/2003, the dlsclpllnary authorlty had
passed the penalty order dated ls.9.z,ool . rt reads;

I

Hence, I lmpose the penalty offorfelture of two years approved servlcepermanently for a perl.od of tuo years upon HCGlan Bahadur, No. lgOg-T and Const.hameshChand, No. Z8B3-T entalllng reductlon fn thelrpa{. The pay of HC Glan Bahadur, No. |B0B_Tand Const. Ramesh Chand, f,r6. eA8S-f tsreduced from Rs.4400/- to ns. +ZOO7- inO fromRs.3500/- to-Rs.3SS0/- respectlveiy in-tnefrttme scale of pay foi a perlod of two yearswlth lmmediate effect. They wlll not earnlncrements of pay- durlng the perlod ofreductlon and that on tf,e explry' of thlsperlod' the reductron uirt have tni eifect ofpostponlng thelr future lncrement of pay.
Iltl" suspenslon p6rlod from oo.os.i6oo to79,06.2001 ls also declded as p."ioO notspent on duty. "

3' rn o.A. ?3lsr?oos, the co-delrnquent Gtan Bahadur
had been lmposed the followlng penalty;

"Hencer- I lmpose the penal ty offorfelture of two years approved servlceperrranently for a period of aG t";;" uion HcGlan Bahadur, No. I g0g-T and 
- 
const. hameshChand, No.2BB3-T entalltng reductlo; i; thelrpa{. The pay of HC Glan Bahadur, No. rCoi:iand const. Ramesh Chand, N6. zeai_r lsreduced from Rs.4400,/- to Rs. +ZOO1_- ina f"o,
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Rs.3500/- to Rs.3350/- respectlvely ln thelrtlme scale of pay for a perlod of tuo years
ulth lmmedlate effect. They uift not earn
lncrements of pay during the perlod ofreductlon and that .on the explry of thlsperlod, . the reductlon wlII have the effect ofpostponlng thelr future tncrement of pay.
Thelr-- suspenslon perlod from 06.0S.ZOOA io?9.06.2001 1s also declded as pertod not
spent on duty. "

a

4. The appears preferred by the apprlcants rn both
the cases have slnce been dlsmlssed.

5. tdlthout delvlng tnto any other controversy,

, learned counsel for the appllcants relled upon the declslon
'* of'""!he -, gerhl Hlgh court ln the case of- shaktl stnoh vs.

unlon of rndla (c..w. p. No. 236112000) declded on t 7.9 .?oo?.
slmllar 'controversy as in the present case had come up

for conslderatlon'. rt pertalned to lnterpretatlon of rule
8(d)(11) of _ Oelhl pollce (puntshment and . Appeal) Rules,
The Delhl Hlgh court held:

a

"RuIe--_8(d)(ll) . of'. the - satd- Rules lsdlsJunctlve 1n nature. ii empioy 
-irre 

word'or' and not 'and'.

Pursuant to and/or ln furtherance of the
:gld Rules, elther reductlon ln pay may bedlrected or lncrement or lncremeniir'wnfcnmay agaln elther permanent or temporary lnnature be dlrected to be deferred. Bothorders cannot be passed together.
Rule 8(d)(11) of the sald Rules ls a penalprovlslon. ft, therefore, must be strictlyconstrued.

Ihe words of the statute, as 1s well known,shall be understood tn thelr ordir"ii orpopular sense. Sentences are requlred tobe construed accordrng to thetr giammaircarmeanlng. Rule of interpretatl6n ilt- betaken recourse to, unless tfre -platn
language used glves rlse to an absurdl[i o.unless there ls somethtng ln the context orln the object of the stafute to suggest thecontrary.

vlew the aforementloned baslcln mlnd, the sald rule ls
Keeplng 1nprtnclples
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regulred to be lnterpreted. "

6. fdentlcal ts the posltlon herein. Therefore,

necessarlly keeplng . tn vtew the ratto decl dendl of the

decislon rendered ln the case of shaktl slngh (supra), h,e

quash the lmpugned orders and dlrect that the dlsclprlnary
authorlty may plck up the loose threads and from the stage

the punlshment order has been passed fltayr bs deemed

approprlate, pass any fresh order ln accordance rrlth lau.
The appllcants wourd be.entltred to the consequentlal

beneflts. O.A. 1s dlsposed of.
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( V.S. Aggarwal )
Chalrman

( R.K. yaya )
ttlerber (A)
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